Qo v 95 I1 WaRT 21 39 STidhard] Tfafafiri 3 Sike & <1 ST T 3

37T ART TRBR H IR 2 b 39 fawg 3 (7)) Al &1 31 & (i) ISt BI BUTs DI Jewd
T, FT $9 DTS BT 7 A, (i) 951 B [BSI <, AMMb I [TGGM I8 3R 3 AP HaH
SEI

Y 3. &Y. A (Rafaw™) : weiea, H 3o Jus! 39 IRy I & A1 Tg T g

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): The House stands adjourned till
2.30 p.m.

The House then adjourned, for lunch, at fifty-nine minutes past twelve of the clock.
The House reassembled after lunch at thirty-three minutes past two of the clock.
[THE VICE-CHAIRMAN (PROF. P. J. KURIEN) in the Chair]

PRIVATE MEMBERS’ RESOLUTION

Providing quick justice at the minimum cost of the masses, decentralisation of justice delivery system

and a need to set up a collegium in the appointment of judges
SHRI VIJAY JAWAHARLAL DARDA (Maharashtra): Sir, | beg to move the following Resolution::

"That this House expresses its deep concern over the inordinate delay in the delivery of justice to
the masses, mounting arrears of criminal and civil cases from the Supreme Court to subordinate
Courts, high cost of litigation, excessive prevalence of either obsolete laws or those in conflict
with each other, increased frequency in Public Interest Litigations, judicial activism or overreach
of judiciary, non-existing of accountability of judiciary at all levels, near absence of alternative
methods of dispute resolution like mediation and conciliation approach, plea-bargaining, evening
courts, Lok Adalats or such similar outfits, denial of fundamental right to speech in the courts for
fear of its interpretation under Contempt of Court, inadequacy in the system of appointment of
judges of High Courts through collegium method and appointment of lower judiciary by the
States, proliferation of allegations of corruption against judicial functionaries at higher and
subordinate level, ineffective mechanism for probing cases of omission or commission, adoption
of scientific oriented investigation techniques and their acceptance as evidence, need for
establishing zonal or regional benches of the Supreme Court and increase in the number of High

Court benches and urges upon the Government to adopt following measures:-

(i) ensure adequacy of the system in the appointment of Judges of High. Court through

'collegium' and system of appointment of subordinate judges by State Governments;

(ii) evolve time-bound measures to fill up existing 26% vacancies in High Courts and 20%

vacancies in subordinate courts, as estimated by the Chief Justice of India;
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(i)

(V)

W)

(vi)

(vii)

(viii)

()

)

()

(xii)

(xiit)

expedite the mandatory Judicial Impact Assessment process so that resource crunch for

creating additional judicial infrastructure could be taken care of;

set up a Federal Investigation Agency in terms of recommendations of the Padmanabhaiah
Committee (2000) and further fine-tuned by the Justice V.S Malimath Committee (2003)
to cut delays in investigation process 116 relating to heinous crimes like terrorism, war
against the State, insurgency, etc.;

enforce 19-Judges Bench decision of the Supreme Court given in the year 1999 to create-
in-house mechanism for probing into acts of omission or commission and passing the

proposed Judges Enquiry (Amendment) Bill, 2008 in the Parliament;
bringing higher judiciary under purview of the Right to Information Act;

evaluate the efficacy of existing cumbersome and time-consuming Constitutional provisions

relating to impeachment of judges of the Supreme Courts and High Courts;

implement the perception of Chief Justice of India about setting up Zonal Benches of the
Supreme Court a beginning to be made in a centrally located place like Nagpur and bring
justice to the door-steps of Aam Aadmi by giving justice to everyone as enshrined in the

Preamble of Indian Constitution;

launch a time-bound programme for liquidating the huge arrears of existing criminal and

civil cases (approximately 1.5 crores) and ensure non accumulation of cases in future;

gradual adoption of "Mediation and Recondiliation" approach through resorting to
alternative methods of dispute resolution, like plea-bargaining, setting up fast-tract courts,
lok adalats or extensive decentralization of justice-delivery system through similar other
outfits;

review laws on Contempt of Court and introduce attitudinal change and accountability of

law-enforcing and investigation agencies;

transparent, simple and time-bound but stern approach to tackle proliferation of allegations
of corruption against judiciary or law-enforcing agencies; and

take a holistic view regarding revision of obsolete laws and antiquated procedures to move
towards dispensing quick justice at the minimum of cost in the wake of fast changing

universal scenario.

" AR SURHTEIE HRIGd, S § U IR $ A W WRA dlddd IS
AEEYYl WY USR] & v § WS & - FHI ST BT M AHT BRAT
ITEdT 1 HBIG, JATST ATJUIAHT & fhaTdharal o1 3R gt iR driuTferd aHl 1R
TS &1 31 It #gre el S 7 we o & & qof werrsg avft w1fie o) wad € o9
B IRIT BT ARG P ARG 4T S| T AT AfGE F N M, e SR
RTSII® =T B 91 B 8, cfeh 3t ot et S & qof T_Tsg & forg $A9IR R
oI "R SR "B, A &l e AT Hodl AR [Gdd B Fa A5 YUl IS B
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R AT % forg =amar Ui <t & et wrchtes Yt Rigre 7, o T feer 72w,
RTgat et BT AT gHIfAT T8 B Fabehl, FoRTas a1 et iR fager am verara &t
YT 7 S & g ofeft € ok et dodaR g31 a)e 9 991 gerdd & fifead w9 9
JRTEt & SR AR 81 320 wcfies dl 9Ra 3 ot =g & IR W WeR fohar g1 dAfe
TAR ARG 3R o aRa &) fRTae 3 =amrarferat & aR= ux Y T8-1 9H1a STl
21 ufirie R A rerdiarar it 7 dar o - "fead w9 | S quf 781 2 3fik I8 g
g1 ot TE Faar, wol 21 I8 Iaarsit o |Afifa grT & T =& T 81" st JreTerdl Bt
FTA & AR F Y H e W7 I B, e gHHT SRS casino B IE BIAT 81 3R
3119 Trial Court W U &1 © I Division Bench el SITSY, 3T T ST 81 ST 8 1R
3R Division Bench IT 81§ ®I¢ & A1 A< T8l & a1 G BIC Il S-Y, T8l IR 9&HT
@Eﬁ F =i A= TJﬁ 8l ST &1 5191 {6 Legal Profession & dR # Mr. G.K. Cheserton
P8I "They fight by shutting papers. They have dark, dead and alien eyes. And they look
at our love and laughter, as a tired man looks at flies." J.Ud. W P B AP TIREd
S ARt 3 FEl 7, "=rerd &1 &M Rt o a1 o g 78 g, afew v om
et ot frseT, fear iR srgT HT 1"

TS AR =TT repT fadTal & B H 81 89N A1 T J21 St 7 9} a1 b =madiferat §
B KR TR S5l B appointment ST AFGS] & 0T 81 I AT &7 6.1, qAH® 7 9t
& SIRTHIRT & impeachment ®I NHS HR&b AT HIL1.3MS. Bl STIREIRE & foy srgaf I
PO FEaqUl $IH ION ©1 SATY TS I8 ST 9 & 59 89 BTs PIC 3R AIBR HIC & SToll &
appointment & R # Fofle T & A1 ST Y| 59 I H 89 HIS[QT AT JUITell, =ATAdTfeIdT §
HAT AT 57 AETRIPT BT FTERT 3R AN, HIS[ET STuRTe PRI ST AT Bl -avel Bl
TR I gTell Rl & faraRi qei 2 el Al ear | g e

39 ded # ot O fat &1 AR #1167 Judicial reforms & fog ganm &, R i<l @t
ﬁq%%aﬁﬁw—qﬁm, IJTBT accountability, ST & TIBIN AID] TAT S 3iR prosecuting
agency & re-orientation & I H HIH! FABIRE BT TS B X 2000 q E[f?ﬂ? R®T TR g q=7971
afefer &1 7o fhar T o1, RIS THTH TURTE! Bl <ol $higH TG BRI P [T BaT a7 a1l
P 1T TRATT S TRTYT BT BTG RIS P A1 B Tb| TR RUIE H Ueh hexdl Tord! & TS
AT AT HATE BT Xl HIGH TG B B RIBIRET 9 Bt 78 2|

S IRl © [ ARPR S 3R &1 < 1 &, Afdh $9b fofg 26 TawiR, 2008 ST €T, S
TS H g8, P AR HRAT ToT| RN aell @ 7 ol foe gis $Ic 9 ofax e
SIRATAAT T B 3R STH 9T $¢ BRIS ah AW o ol I8 RIfT dg M a1 g8 2, 919 fb &=
AT PG SG BRIS ARGl BT SR BIAT 21 §9 A 3 Je =Aredter, w341, fage =afast sk
Td ITITTRI §RT 4 e STifeR @1 775 21 3t R I8 & 13 a1 aireHl aroet =it 3 = o &
foIQ gRaR 21 <Al § B HfshaT s Jehd 2 fb Ugel I o SMEH! IR T G=aTsI
GTETH W ST 81 I8 UhaT S+ ol © b BIC-AIC ATGH! S FaRId &1 M AGH R
BT SIATS WS A ST B 3R 3R AR SHB! ST TSl 2 AN hIel H ADR SolTel dh I
et @1 59 [Ty o 781 Bisd & A 81 4R i 98 I8 $8 0 (b U A1 e T 51 39
e H =T a1 7SN ufohan, =TT & HH, Fd glagnsl w1 Irredl 9 3TE, geic bl Bl
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sTE i STeg =TI UfhaT P FRI~ B H 9787 UgANKi &1 Justice delayed is justice denies. H
FHIT 5 <19 T Arel 1R 2fier e e 811 7, 99 dd a1 ol fIwdrs sraTerdl W AT
TET ST, T2 goiE & b AT wrexi § o srel & e & fo7g J1fthar o7 WeERT o o &1 3 &N
U1 oIHR AN BT BT YA & A1 S BT Al T1ET PR 8 FOb 815 UIbIsd b, S fh
el SfaT el sit <rofia i) St & ArTet | Aret o Tl S dAferd AR 81 7SR B o1t oft
I 81 e & I 3R A1 T & PIRdl AR giSal BT ATl ATSTdh e Bl SITeAd] o U= 73T Il
A qRT HAgT a1 A & oIy 3 gianl ore R 7 © & 39 99 aRfRafai & faes & forg
Teh RSP YOIl bl TGl &l 3l o &7 ugel CPC # sSHT PR & AU 871 ADR &I
LT B T, b PIC & dTex settlement BT HTHAT 1T I ST & 19 IR el g8 &l 891
Fast Track Court 3R Family Court T 91U &, oifdeT gaf it fRfer Sieft &t =ft a1t g% 81 Consumer
Court, ST 3T 3T&H! & o & §T &, I 91 3T courts P RS BIH B I8 & I8 W <IN 4T & oy
IHIA B ATLIGAT BT B, DI AT IGA B 2l W AR # wie-AC Iudw wwre
Consumer Court § &1 ST Fdhcl | fISTel 31T YECTAR &1 W) A1 &1 G # 3177 & 6 rarerd
faorelt wrafral @t fafee # € ot 81 uger o SuHhRlt W= dfgwre fad o faar s 2, &%
AT § AT 56 AT, 35 G MR 30 TG T & foel 37 SUHIBIRI U= 1Y 21 Y qreeid & 37
JETAT H S SYHRBI BT ARAl BUT &7 GSd &1 39 Al HF 919 &I A1yl 3 3r&Terdl 3
AR Sl & TET-T8 3R BRI-Holelt &1 WY ST 81 A1V =IrITerdl & Tadh1el BH B+ 91y,
Evening Court, Mobile Court 3R &1 B &1 3afdy off g =1fzwl ve wRer) afafa 1 Judicial
ImpaCtAssesement?ﬁaTH’cﬁ?ﬁ,Wwﬁ%ﬁﬁwwaﬁ@%wﬁmﬁmﬁ
fopdmr @t ge, foodmm @=t 9e, I8 Riew s@Rer & |1 Judicial Impact Assesment bs T
B & RTTD! aoT8 A ATl § HHel 96 ST 81 Environment I Haerd 8™ ST MR 29, S
TR fUFTT R T et STed €, % Sooiad @f aoTg I SeTedl # AW ded off I8 B
9P IR H I 9 3 U8l infrastructure TAT I9IC & IR H JeGIT BI1 AMBT| 3T PO SRIIRI
I RUTE 3 41 =rell & b =GATp b STad, twin towers, 11 TTHdTE B aoTe A 11 RITRR 1 g2 2,
STHT THM TRE B BITHRS HSIRASA THATTG, HERTS: AR 3T T2 F Tl IR T$T §aN 7, e
J ATHR Tgt T & T B, 39! S1ta & forg fafd= widi & g7 v St e, Rift anfe &
tl'l'\’Tinfrastructureﬁ%,m%ﬁﬁﬂw@ﬁﬁmﬁassesementEFrFl'I—dEl'Ff %ﬁ?ﬂ,?ﬁﬁ?ﬂ
Ryfer 1€ 21l q2m 99 A ARTel SIETeId! % YN I 8, < Ugel I dfed Al @ foe # iR
I B Bl

SUFHTEGET HEIG Y, SISl BT strength & IR § T HHIIE B RUIS H BT 747 27 {6 B8 <2 H 10
TG &Y STl & YT 150 9191 2, 919 b AR S H 10 G B} ST & dres Ryt 13 5191 €1 3¢ RIS
i Ael @t e & forg a8 Rf 9ga 81 3371 31 & <Irefer 7 &1 € 6 esid S
DI ISTE 3 baH! H 50 T A 60 U AP I gi g3 ©, O1d [P RBR 7 AJedq 247 b q8d
YT AIfh AT BT SRIATA BRI gY ARIRT ST BT TS T8 [$AT 51 TRBR Bl Hidll & =Jrarerd|
& Tt o1 WY feae-fohde Ta =1 Tt 6 a8t i) @t § fhd+t agkNl ®F MagadhdT & iR
WHR gTH! fhd A8 BT TSI S el B

wBIgy, foawR, 1999 # 10 S5l B U 966 H YR & I9¢ | bel 171 47 fob =grarfereT
IIH AT MR &1 SId 3R SR & foTT T In House Systen ST, <= 319 9 ATl & TS
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I DI F1 I8 [T9R © {6 59 G99 9 IGDI DI Urad T8I &1 I & ATPR F Ted SAhRI 3
JIH BIC - He1 © {6 7 1 Hated =rTed iR 7 & 59 & RIEe, S rarerd] a1 |ared
TAAT & STl P [FARDT & 3R 7 B AP BRIATS! PR P [eT¢ SUYh Authority &1 Id
R AT, #ff g1 7 a1 2 o 30 aore I SRR 7 379+ U] Aasrys RN § arh
Tl B &1 8, Safd JFeR &1 watea A Ares wfid HRE sHa! AT 37 dwesii &
A U ST A1eT| §9 | H Judges Enquiry Amendment Bill, 2008 T #gdqUl H&H &l 59
fiS9® & U B A STois], Sal & R SRR 811 I8 e f[dd STeal U BT AT
IRt FHeE BT W€ SToii & R Rieridl o =1 a1y a1 I8 B d1es] ewia 3
b BT A1V 31T BT & MRTATEIE Hifdse e whd SR FERTE H U 5To1 & J8i SRS B, S
oY SIR TS & fory FrSTaran 121 o1, 9 91 & SaTeRvl § b SRR # o/ S Wk o= 4 s
TRE ¥ YCER 9¢ 81 31 39 JfeRra e § 9t Sifted iR o o1 1 81, 9 & fafe
STorST & R RrTard et T AMel &1 FraeRT S| V=i fRIRY & STt o %t iR gnm
Sifa SR fofer freger g1

B, Ueh gu)! AR 9% © & 9= <Irned ok wated <rrerdl | 5ol & de-dfedt v
IR B PIC | UL BRI &1 G- ¥ 37T & b I ¢ gabiel ST qiIRE a1 AMell & FaeH § 969
TIRT a1 731 €1 3l ST & Udh AT TSR 7 HET 7 f 31T =ITaTed son's stroke A Hifed
2139 9ol § ST B A1RT 947 9T <97 A1V fob foha™ SToii & 92a 39 @R W practice B I8
2 3R 39 Ady # Wi =amarerdl o1 1 el XET B

oSt fRUf I8 & % PIs W A f9H diemsdl involve & AT sensational AT &, I9H
electronic media T trial Y% 81 ST &1 Studio court room & SITAT & 3R 77 §RT a8 STeal (0T
JAT a1 ST 1 3 99 9% B A1, S TR AihaT a1 STre Hishat gTad gl gl

31T & FRARTAT H TRy =1 aTet i 3Mg1eh Tah-iapl 3iR MY SRRT BT FHATA IR B
21 U R < fraes & forg 9 e Reniaif 1 SNy eb-id BT STl BT A1fegl 71
JAYFTH TH1DI F §RT $hgT fbY 7T AYA! Bl evidence act B AT frerl =12yl 9 dve 4
URTET ST AT Th1b] BT SKIATA PR §9 (e H HTITG 81 8T 2, I T F §ART
DI M El?,E:l'&pf BT I ?ﬂ?ﬂ'—c{ﬁﬁ Narco Analysis, Polygraph Test dT Brain Mapping Test EACIN]
HRAT AT, ST o T STURTET B ST e H 9 & Hedqu! YHd1 311 B 51 0T 21 31 20(3)
% q8d Blg Al Afh U & RIAd ATl 81 < qehall &, Al TSl P G H qg<l §Y TR,
3MTHATE 31X serious heinous TIRTET TR T S & ol # §9 =& BI STia Afehar oI #A9R a1
URH IMITID HI Gl

Consumer courts Eb_éﬁﬂ?' Q@( ol o< %, RTH BT heavy fine Wﬁ'{’ NIGRIRCES @W
High Courts ¥ T € T S I8 H&d §Y FMRE S a1 ST 2 3 I8 Al SuHIhT AMel & RN
& TSR AT Bl T8T punitive damage 31X penalty H T BT 1A 7 3R FaRIH 141(d) 3R (f),
St f& Consumer Protection Act 1 &, H HTa8TH & f& 98 U® RIe ST T I fine T Havdl &

s?fﬁﬂ'\’%’ Negotiable Instruments Act P ¥1RT 138 P T&d bounce B mﬁﬁ?ﬁ?ﬁwg, ISEED
IR H e IR B BT JTWHAT 81 39 IR H BIS B UlhAT 31 ol 3R Hfod ® fb 5 &
T 4T A 81 b ATAS[E 9P < ol &, U ANl b RGelTh HRaATg T8 81 ure 8
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3.00 P.M.

T8l TP ATAUTIAPT, BRIUIADT AR eyt & #ea1 Afhal & fAHTeT AR T BT e 8,
T8 At B IR <7 7T fob =AIUTART 7 S TT&HOT T BT W {haT &1 =AU ART DT BT ThT
MR faenfireT ot wfthal @t g aRMINT &= ot Rt @ 18 7, <fes g7 wfbal &1 w3k g+
$ | BT A1MRYI I§ 91d Fel © 6 s S8l uR (IR Y F qIiavvT & GRE qiRe & Aol 3
FrIUTIereT fIthet XET 81 a8T TR | 1 31R courts T PIL < HTEIH I HGHUT WcH B IR qaaror &1
&N ¥ HEaqul qHPT 31T BT 2, Afdh PIL & M W courts $ §RT HRITTIDT BT RTRIEGRT Bl
AT, TE IS 3T a7 &1 81 3 facelt # WferT B AAdR BIWT confusion BI FRARY T&Y, Tw
Monitoring Committee@’*ﬁ%ﬁ?ﬁﬁﬂ%’@ﬁﬁlWWﬁWW#WWW@WW
& 371 99 fRIRET | S &1 9977 =2yl

<Jrarerdl 7 R ug foar &1 fawa 21 S=a <Irarerdi 7 26 9Rerd & S B, STet SToil ol S
762 B TRT, T87 TR hadl 586 ST & ferarell 3reTerdl | 20 Uferd & Bl 81 15,399 61 Te< A=l
H 12,368 5151 1 freel A1 ATl # el sTaTerdl & qoig e =araTerd § afrad AMa o dwer §
P! gi g 21 ST AT H 1999 H ST8T 27.5 ARG ARl A &, T81 2006 H I8 AT 3BT
36.8 A 81 WY 21 el sraTerdi # 1999 # S8t affd ATell @ 9T 2 BRIs o, 981 2006 H I8
AR 9GP 2 BRIS 48 TG 8 Y Bl SISl B I DI AlhAT § IRBR BT Hayvl Il 2| T
FifIfoTem RiveH WET B HR Y81 2 AT 781 AT 1993 BT gd 31 (AR F e o anfew? I8 vh
fraofiy v &1 59 4w oR o1t S HA1 Sfl 7 P81 o7 {6 e Q9T 3 5751l 31 g & Ay
H U W BIgd Al el 81 bR 39 <% & oy $i9 RTFHER 87 SR I8 B1gel I 311 off b ur™
T 2, SUS Irag[e ¥t g8 IR ufran afd 2, @1 R 39 forg o RrieR 27 @rell 1S uel ot
Y WRT S, T2 1 T ) Te T2 &1 R AT 1 Pl ¢ b Hiqar 792 B A H TR
1,539 7Y U JRId B 3T AT 1 IR AT AT BT FIITRT T |Tel & 3i6R &1 SITYT ¥ a)E
SRR & b et SraTerdl &1 A1RY 15,399 SITET 1 R SITY T 18,479 T UaT &I ol a1 S|
IR AT BRI BT ST I T YaI BT GoI YAIB 7 81 Y& 81 <l Pl AT AT 81 oy
AR AT Al BT FOCRT 29 81 | HiS[aT Brgal d T Wt Tr smfaferd ofR qRT &g €
ST 379 FRANT H T8 AT S 78 &1 U P 984 81 SRARYG ¥ 51 57 BILA| Bl FHIE I A118Y
TAT $2 Statute Book ¥ fFTel <11 A1RQ1 o AT, 5197 T a1t offl S9ap! RImIREI & d8d 319
T e B! BT T a7 € G foam S 0 € e Rt 81 =nfey, Seast o weflen
B A1RTI $9 IR foham U1 I & T Selier & Sawadl 82 ®s 11 bl df 9gd &l
SAfTeT SexfIee BT &1 g99TT B U BIRE ¢ Blc o HIGT ¥ 3R WG HEIdR BT BIS
H IuRRIT B & forg T A1 | gft v fomg AR iR MRy vae & d8d U |1
P ASH DI B: HEM DI ASDHI (TH) BT BIA SJAATED AT g1 AT S=aqq IRTed & =
=JreTeT 7 |l ST ARATEAT BT WOl TQ FPHoR 3 el b W MR S 7 B drel SToll Bl e
BT I FERITIT SMY I8/ H8T & 1o T SToil BT BT &b YR W Jedid 8l a1 R RifaiRe
THIR BT HISCRAT e 81 a1l $9 AT 3 # $© eI <1 A16dT g1 Sod ~ararerdi # de w1t
S & T H Yo gs ot G TR AR B AR & FUR T97 {371 ST ol e @t 91 ® 5 7w
AfFAT oS i SR & SR PITATTIH B aote F W TA 9 AR FABIRER 597 3R FWR 98 S
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21 3megd @t 919 & {6 wE Y, T8t I ot Srdurfersdt # o, R 7 W Sarse Jshe A1 STRAER &
U IR Y il T G B8Rl fe e =l § 60 wirerd 9 <1fdres @t et g avE W ek 2 S
% IR &1 T 3R BRI g1 I8 IR g9 9 ST 78] 8F1 9112y iR i1 @l ard ¥ 3fR
e wfwr arel €, et €, 0 T &1 T Y R W) ST e & forg g9 eyl el
reTeral # Welt B gfhar F € AR B SR S B g B @Ryl fee TR W STl # wR)
BB ST 1 I8 TR AfAE $ IR Jelidd b I YA Iod IRTed] & fofg 814 =1l
3O Tl JTeTerdl § B B dTel SToiel BT JHIael HT 97T T2 RRed § SiauR~dy Jmmgeft |y
ol A el srererdl & Wt 9fshar, I T FHR § S I A1) 39 aR H ot R
AfshaT &, TSR B g R S AMMRYI el 9l & oy HEeTH DI IR BT HH A HF 5 ATel B
319a BIFT AT AT Q... F &R IR WY Wl G BT Ayl ot ufseat fefgae oot &
TR R AT W1 B AT BB 51 A ol BIE F SISl BT REIRHS UST 65 AT & AT 85 BIc b
SISl B 63 AT &l el srererdl § Remrdic & U ot +ff 58 ATl ¥ A2 3T & 918 S8 60
AT TF AT BT AR &7 ST 71 370! RERIRAT BT VST 62 ATl BT A1, Tt -1 3 oias
SR TH T ARG MY

Declaration of assets and liabilities - WW?W?WWW@W%%WW
3T, AW AR ARIFASS & IR F =90 H| IR ufeetad wded & forg ot ad Ry 81 ofe
BTS BIT AR FUH BIC F STorol & fory I8 AT 781 21 395 IR 7 R SRR @t 31ev I §
1 I8 I HeErTe RN 3 el d=el 81 ddghe gl =@nfey iR W Frgfi smg ¥t gt =nfeu
TR 3R TR I8 FEd © [P SARI A & Fdg § $Is qaTdd 7 YT A Al BT I b 9
319 3MTh! 39 2 & (AT 3rdT IRE SABRR U ARG G 21 99 favg & 3iex #9 th
I, 2008 BT TS o for g, S fF Hifsar # su1 81 3961 fawg & "Who s to judge the judges”
"TATTEI BT RAT AT SR FHAT 11" H =G B WY S okg B BT IR 37 AT P A1 Repre
ERCIRS I

# I8 N Wi Rt g 5 g 31 o Ue 99 TR | B a1y, Jifs Sl a8 - asy
ST § TR, AT aTel ARSI B fAeel! Ugam TAT Tdbid B B1AR B H FHAT BT 51 AL
R G4 3iR T & AN DI Sl & TAT A o G T ol o1 39 G 3 IS a6
o g BIS ot Tao1 wnfid @t Sd) 39 ddy § 99 ves el e ¥ IR fear 21 39 ddy § S
3FTEHCT AT Fa<d 7 ST o fovan &, H S7eh A1 WeHd -1el g

31T H, # FET He Arg & |fqem 7 w7 & | ARSI BT B b Tl FA 81 BT
Fo 30T 81 IRBR & 59 T BT UTeie R Bl ERT ff 391 & aRss ~amaredl af 8139 Raf
F =grmefier SR RTRIER @ 310 g o=y ArIR®T & 31er IfeR A1 3= €, 1 3= I8 qamT
3MITTF & foh I FHAT & I ATHR HT IJoota B W2 21 MR Ry wwAmg =rarefier €, sa
TAR T 6 ARG A T & g=arg|

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now, the, Resolution is moved. There is one
amendment by Shri M. Rama Jois. He can now move the amendment.

213



SHRI' S.S. AHLUWALIA (Jharkhand): Let me speak first. His speech will be a maiden speech.
He will move the amendment.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Let him move the amendment. Then | will give

you chance.
SHRI M. RAMA JOIS (Karnataka): Sir, | move:

"That the words "need for establishing zonal or regional benches of the Supreme Court and
increase in the number of High Court benches" in lines 18 and 19 of the opening para of the

Resolution, be deleted."
The questions were proposed.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now both the Resolution and the amendment

are open for discussion. | think Shri M. Rama Jois himself can speak first.

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. BHARDWAJ): Has the amendment been

circulated? Give a copy of it to me.

SHRI S.S AHLUWALIA: One copy should be given to the hon. Minister concerned. However, it

has been circulated by dak.

SHRI M. RAMA JOIS: Sir, | have gone through the entire Resolution. Under Rule 157, normally
there should be one issue, but ten to twelve issues are made part of the same Resolution. Whatever
that may be, at the outset, | must state that as far as judiciary is concerned for more than five
decades the performance of the judiciary has been exemplary. When Dr. Ambedkar was asked what

is the most important provision in the Constitution, he pointed out ...(Interruptions)...

SHRI S.S. AHLUWALIA: What is this? How? | want to raise this issue. ... (Interruptions)... In the
morning also, we have seen the Agriculture Minister's or some other Minister's phone was ringing.
Earlier also | raised this issue. It is a security hazard. When jammer is working, how is mobile phone
working inside? Through a mobile phone, one can blast the bomb. When jammer is there, how this

filmy song is coming? How is it coming ?
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): This will be examined.
SHRI'S.S. AHLUWALIA: It is very strange.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): It should be examined and reported to the

Chairman.

SHRI M. RAMA JOIS: Although certain flaws and drawbacks in the judiciary have been pointed
out, but | can say with certain amount of confidence that for more than five decades the performance
of the judiciary in our country has been exemplary. When Dr. Ambedkar was asked as to what is the
important article in the Constitution, he pointed out article 32 which confers Fundamental Rights on

every citizen to move the Supreme Court for the enforcement of Fundamental Rights, and a similar
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article in case of High Court is article 226 of the Constitution. During these five decades, there are
thousands of students, who would not have otherwise secured seats in the medical or engineering
colleges; they have secured seats through the orders of the High Court and the Supreme Court.
Similarly, so many poor people, who could not have got justice, have got justice whether it is election
or whether it is any other matter of employment, particularly service matters. There are hundreds and
thousands of cases in which persons, who are aggrieved and who are denied justice, have come to
the High Court under article 226 and some have come to the Supreme Court under article 32; all of
them have got relief, and particularly, | refer to the decision of the Supreme Court in Keshavanand
Bharati case. The entire nation is grateful to the Supreme Court for this judgement. Because of that
Judgement, our democracy has been completely strengthened. We do not know what would have
been the fate of our Constitution and the democracy but for the judgement of the Supreme Court in
Keshavanand Bharati case. These are only general points. | will come later to the points which are
sought to be made. | will, particularly, refer to the amendment which | have moved, because there is
one point raised that there should be more Benches of the High Court in different places. Secondly,
the Supreme Court also should set up benches at different places. As far as this aspect is
concerned, there is a Fourth Report of the Law Commission of India presided over by no less a
person than Mr. M.C. Setalvad, and Mr. M.C. Chagla was the Member. And, now they have
expressed their clear views about the necessity or desirability of constituting benches of the High

Court. They have given several reasons. | will read that:

"2. In our opinion, the question whether the High Court should sit as a whole at one place or in
Benches at different places has to be considered solely from the point of view of the administration of
justice, and political and sentimental considerations have, as far as possible, to be excluded. We are
firmly of the opinion that in order to maintain the highest standards of administration of justice and to
preserve the character and quality of the work at present being done by the High Courts, it is
essential that the High Court should function as a whole -it is an integrated whole, the Chief Justice
and other Judges, because even petitions are addressed to the Chief Justice and companion Judges
of the High Court and the Supreme Court — and only at one place in the State.

3. The High Court is the highest Court of Appeal in the State and it is necessary that it should
have the assistance of the best legal talent and the best-equipped law library. It is also necessary
that it should work in a proper atmosphere and should be constantly conscious of the traditions built
up by the Chief Justices and Judges in the past. With regard to the new High Courts, the Chief
Justice and the Judges should be equally anxious to build up traditions similar to those of the older
High Courts. This, in our considered view, is only possible if the Chief Justice and Judges sit at the

same place and administer justice as a team.

4. If the High Court works in Benches, it will be difficult, if not possible, for the Chief Justice to
have proper administrative control over the working of the Benches or the doings of his colleagues
who will constitute the Benches. The cohesion and the unity of purpose, that should exist among all
the Judges of a High Court, will necessarily be absent when some Judges sit at places far away from
the principal seat of the High Court. Every court has an atmosphere and traditions. A new Judge

coming to the Court becomes conscious of these and tries to act in conformity with them.
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5. The High Court Bar acquires a justifiable reputation by appearing before the Judges of the
High Court, by arguing important cases and by helping the Court finally to settle the law at the
highest level. A Bench of the High Court can never expect to get assistance from such a Bar. A
District or Taluka Bar, however competent it may be, cannot be compared to the High Court Bar.
The litigant, therefore, appearing before a Bench will have to be satisfied with less competent

advocacy.

6. A well-stocked and well-equipped library is essential to the proper working of the Court. Such
libraries only exist in the High Courts. At the other places where the Bench sits, both the lawyer and

the Judge will be considerably handicapped.

7. In the High Court, Judges are familiar with the judgements delivered by their colleagues from
day to day. Being constantly in touch with each other, they are in a position to consult with each
other on points of practice so that there should be uniformity in the decisions given and certainty in
the minds of the litigants as to how the Court will decide. If there are different Benches, it is quite
possible that one Bench may come to a decision contrary to the one given by another Bench a few
days before. The High Court will have to be frequently constituting Full Benches to resolve these
conflicts."

"As against these serious disadvantages are there any countervailing conveniences which the
litigant will receive by the constitution of these benches? It is said that in the India of today,
justice should be taken to the door of the litigant and, therefore, the litigant should not be
compelled to go long distances to the High Court. This argument is based upon a complete
misapprehension of the working of the High Court and the system of administration of justice in
our country. In the trial of cases, both civil and criminal, undoubtedly, the court, functioning as a
court of first instance, must be easily accessible to the litigant and his witnesses. The civil and
criminal courts in the Talukas and Tehsils and at District headquarters, subordinate Judges and
the District and Sessions Courts, in the District satisfy these needs. When the argument is put
forward that in England, the High Court Judge goes on circuit, it is forgotten that he goes as a
court of first instance and never as an appellate court.

If the liberty of the citizen is to be safeguarded and the rule of law to be ensured, it is of

paramount importance that the High Courts all over India should be strengthened.

It may be pointed out that a very large majority of those who have answered the questionnaire
issued by the Commission including the Judges of the. Supreme Court who have answered it
have expressed a view against the formation of benches. Informed opinion is thus decisively
against the proposed course. The Commission is of the view that we should firmly set our face
against steps which would lead to the impairment of the High Courts with the inevitable

consequence of the lowering of the standards of administration of justice."

Then, this has been reiterated by the Law Commission in its 14th Report. It says, ""We had earlier
occasion to make a Report on the desirability of the High Court of a State sitting in benches at
different places in the State. We then reached the conclusion that the efficiency of the

administration of justice should be the paramount consideration governing this matter and that
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this consideration weighed overwhelmingly against the creation of benches of the High Courts.
The structure and composition of the Courts should not be permitted to be influenced by political
considerations. That this has happened in the past in certain cases can be no valid ground for
extension of that policy. We are of the view that we should firmly set our face against the
constitution or creation of benches. Such a course would lead to an impairment of the efficiency
of the High Court with the inevitable consequence of the lowering of the standards of
administration of justice. Since the Report was made, we have visited all the- principal centres
where the High Courts sit and the evidence given before us has confirmed us in the view taken by
us in that Report. We re-affirm the reasons given and the conclusions stated in that Report in
regard to this question."

This matter also came before the Supreme Court also in 200(6) S.C.C.P. 715. This is what the
Supreme Court said. "Practical difficulties in having different benches of the High Court located in
different regions are far too many. Apart from the heavy burden, such a bench would inflict on the
State exchequer; the functional efficiency of the High Court would be much impaired by keeping High
Courts in different regions. When the Chief Justice of the High Court is a singular office, and when
the Advocate General is also a singular office, vivisection of the High Court into different benches at

different regions would undoubtedly affect the efficacy of the functioning of the High Court."

There are other points which | would like to bring to the notice of the House. Breaking it into
different, benches severely affects integrity and the efficiency of the High court. | am telling this both
by my experience as judge for 15 years and as a lawyer for 35 years. Wherever Benches have been
set up, there is a complaint that the High Court's functioning is not efficient, particularly at the level of
Benches. At the High Court level, you have the Chief Justice and the Advocate-General. The
Secretariat is there in the capital. Suppose any urgent matter of public importance comes up before
it, it can ask the Government to appear. If the case comes up in the morning, you can get the
records by 2.30 p.m. and the case can be decided. If the Benches are outside the capital, the
Government cannot be called upon to produce the records immediately and the Advocate-General's

assistance will not be there.

Wastage of time is another important matter. | have known it personally. Judges have to travel,
sometimes every week and sometimes every two weeks. Sometimes they have to travel by train or
car, and sometimes they have to take a flight. The valuable time of a judge is wasted while travelling.
They travel so much, and then again come to sit in another Bench. They cannot discharge their
functions in the same manner as they could have if they sit only at one place. The wastage of time

and energy of the judges cost very much on the efficiency of the judiciary.

Another thing is space. When the High Court is there, there are court rooms, rooms for staff and
library, are also there. When the Benches are established, the entire accommodation which is
available in the High Court goes waste. And you spend crores of rupees. Setting up Benches is not a
small expenditure. For every judge, you have to provide books. You need library building, residential
accommodation for judges, residential accommodation for the Registrar and other officers of the

court. Hundreds of crores of rupees are required for it. When the country is suffering from financial
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crisis and we are short of funds, we are unnecessarily spending. When everything is available in one
building with the Chief Justice and other judges, unnecessarily, we are increasing the expenditure

and also the inefficiency. A huge expenditure is required for housing.

Another important thing is, under Article 235 of the Constitution, the administrative control of all
the subordinate courts in a State is vested in the High Court. They can discharge their administrative
functioning by taking decision only in a full court. Therefore, all the judges have to meet and take a
decision in respect of every important administrative matter. That is why, either every week or once in
15 days or once in three weeks, there will be a full court meeting. If you have Benches elsewhere, for
a full court meeting, all the judges have to come back, and again go back to the Bench. This is,
again, not only heavy expenditure on the State exchequer but also heavy strain on the energy and
time of the judges. So, the administration of subordinate courts also suffers, because under Article

235 of the Constitution, all the judges have to sit together and administer.

These Benches will have no Chief Justice. Whether it is the Supreme Court or the High Court,
Chief Justice is the most important officer. He is the leader of the court. In the absence of the leader,

the Benches function elsewhere. This is also a disadvantage.

| mentioned the role of Secretariat earlier. The founding fathers of the Constitution thought that
the High Court should be in the capital. Just as the Legislature should be in the capital, the Supreme
Court should be in the capital of the country and the High Court should be in the capital of the State,
so that when important matters come up before the High Court, they can immediately call for records
from the Secretariat and give decision in the matter. For example, the Administrative Tribunals are in
the capital of the country. Government servants throughout the State come to the administrative
tribunal in the capital. After the decision is given to them, if they want to move the High Court, they
have to go to the Benches elsewhere. This is the anomaly which has been created on account of the

constitution of benches.

And administrative tribunals, as | said, are all situated in the Capital. What is the basis of this
demand for establishment of these benches outside? With full amount of sincerity and complete
amount of knowledge, | can tell you that this is only a regional or a parochial or a political demand.
They say, "l will get a bench here in this area and rouse the regional feelings." It is very easy to rouse
the regional feelings. That has happened as far as the formation of benches is concerned. He roused
the regional feelings of the people and demanded, "We want a bench here. We want a bench
there!" But there is no need. And, as the Law Commission has pointed out, presence of party is not
necessary in the Supreme Court or in the High Court. It is only necessary in district courts and
subordinate courts. Now, in almost every tehsil of the country, they have got a munsif court and a
magistrate court. And at the subdivisional level, you have got civil judges. At the district level, you
have got district and sessions courts. Taking the judiciary to the doors of the people does not mean
taking the Supreme Court and the High Courts at their doorsteps. In fact, the Supreme Court has
pointed out that most of the cases arise only in subordinate courts, and most of the people or

citizens come into contact with subordinate courts. That is why, the Constitution has taken care to
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ensure the security of tenure of subordinate judges. In a case, which came up before the Supreme
Court, regarding the security of tenure of subordinate judges, the Supreme Court pointed out that
the security of tenure is absolutely necessary for subordinate judiciary because most of the cases are
decided by them. That is why, while the High Court and the Supreme Court judges have the
protection, that means they can be removed only through impeachment; otherwise not. That is

because they have to be independent and fearless judges. For that purpose, that has been there.

As far as subordinate courts are concerned, there is a separation of judiciary from the executive
and the entire control of subordinate judiciary is vested in the high courts. Therefore, even the
transfer of a civil judge or a magistrate cannot be done by the executive because under article 51,
there is a separation of judiciary from the executive, and for that purpose, full protection is given to
the subordinate courts. Therefore, my submission is that there is absolutely no justification for that.
On whatever reasons the Law Commission, in its Fourth and Fourteenth Reports has given it, that is
applicable to all High courts and also to the Supreme Court. For instance, the nation's Capital is in
Delhi. Why is it in Delhi? Why is it not elsewhere in the country? There are many historic reasons for
having the Capital of the nation in Delhi. Therefore, when the national Capital is in Delhi, the Supreme
Court also is in Delhi. And asking some of the judges to go and work elsewhere is to completely
destroy the integrity, the dignity and the authority of the Supreme Court, Therefore, it should never
be resorted to, and, as | said, these are all demands made on a parochial basis. In this behalf, | may
refer to what the Supreme Court has said regarding this. In one case, regarding colleges, a State
said: "Students coming from my State only will get seats in MBBS, and all that!" In such a case,
which came up before the Supreme Court in 1984, five judges have said this:

"We find that, today, the integrity of the nation is threatened by the divisive forces of regionalism,
linguism and communalism and regional linguistic and communal loyalties are gaining
ascendancy in national life and seeking to tear apart and destroy national integrity. We tend to
forget that India is one nation and we are all Indians first and Indians last. It is time we remind
ourselves what the great visionary and builder of modern India, Jawaharlal Nehru, said, 'Who
dies if India lives; who lives if India dies?' We must realise; and this is unfortunately that many in
public life tend to overlook; sometimes out of ignorance of the forces of history and sometimes
deliberately with a view to promoting their self-interest, that national interest must inevitably and
forever prevail over any other considerations proceeding from regional, linguistic or communal
attachments." [AIR 1984 S.C. 1420 Para 1]

You find out what is the reason for that demand for establishment of a bench outside. It is either
regional or linguistic, or it is made on the basis of some caste or community. Therefore, in larger
public interest or in national interest, the High Court must be situated in the State Capital, and the
Supreme Court must work in Delhi. The seat of the Chief Justice and all the Judges of the Supreme
Court is in Delhi and they have to function here. Splitting the High Courts and the Supreme Court is

not at all in the national interest.

There are a few other points. The Resolution speaks of judicial activism. Many times we are
worried why the Judges go out of their way and give relief in so many cases. It is because of the
Executive inactivism. It is responsible for that. | will give you two very glaring examples.
Take the case of capitation fee in medical and engineering colleges. This was rampant, particularly in
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Karnataka from where | come. There is a famous saying that Karnataka has a liquor lobby and an
educational lobby. They used to collect Rs.20-30 lakhs as capitation fee. There was no legislation.
The Executive did not interfere. This was going on for many years and ultimately the Supreme Court
came to the rescue in Unnikrishnan's case in 1994. The Constitution Bench of the Supreme Court
said that there should be free seats and there should be no capitation fee; and regulated the
admission to medical and engineering colleges. As a result of that hundreds of economically poor
students have been able to get admission into medical and engineering colleges. The Government
did not do it. The allegation was that, probably, some persons in Government were hands in glove
with owners of colleges and, therefore, they were not taking any steps at all.

He has very rightly referred to the environment cases. But for the Supreme Court's interference in
Godavarman's case and other cases, probably, our environment would have been destroyed. The
forest contractors come and remove the trees without permission and in violation of the Forest Act
and all that. | can quote hundreds of cases like that where the Supreme Court and the High Courts
have come to the rescue of the citizens and protected the individual's right as well was the national

interest.

Regarding delay in appointment, it is rightly a bane in our administration of justice. If a Judge dies
or resigns, | can understand that you take some time to make the appointment. But when you know
that a Judge is going to retire — the retiring Judge cannot continue even for a single day after 62 years
— why don't you make the appointment? The previous Chief Justices' Conference has decided that
six months before the vacancy occurs, the process should be initiated and by the time the Judge
retires, the new person should be ready to take office. Still 200 or 300 posts are vacant. The result is
that if a Judge is appointed on a particular date, he will acquire experience in one or one-and-a-half
years. Suppose he is not appointed for one-and-a-half years and he is appointed thereafter, the
opportunity of acquiring experience during that one-and-a-half years is lost. It is a permanent loss to
the nation. That has happened in the appointment of Judges to hundreds of
posts because they are not filed up in time. ...(Interruptions)... Therefore, there must be a strict
calendar for appointment of Judges. When you know the Judges whom you are going to retire, you
know the vacancies which are coming into existence. Therefore, you should start the process of
appointment six months before and see to it that it is finalised and by the time a Judge retires, the

new Judge is appointed. So, there will be no wastage of time.

As far as corruption is concerned, of course, recently there are so many allegations which | can
attribute to the general moral degradation in the country. Even otherwise, by and large, the judiciary
is not that corrupt as some people imagine. It is not correct to take a few cases and then say that the
entire judiciary is corrupt and all that. Transparency among Judges will come provided there is
transparency in appointment. When you make appointment of Judges on collateral consideration
such as castes and political affiliation or other considerations other than merit and suitability, these
problems will come. Therefore, at the time of appointment of Judges, the Government must be

extremely careful and ensure that only persons with good moral character are appointed. That is the
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only way of reducing corruption in the judiciary. There is only one line which unfortunately was not

made part of our education. Both for the rulers and the ruled there is one doctrine of Trivarga. It is

published by Bharatiya Vidya Bhawan. It says: "TReaoigeiam! I Wmdi gHafear”

It says: "Please reject wealth and desires which are contrary to law." That should be a part of
education common to all subjects, whether it is MBBS or law. One should be educated to ensure
that he or she would not accept money or wealth or fulfil his/her desires which are contrary to law.
That is the principle laid down since times immemorial in our country. But, unfortunately, that is not a

part of our education system.

As far as impeachment is concerned, no doubt, the provision for impeachment has been
incorporated in the Constitution by our founding fathers with the best of intentions. This was to give
protection to the judges of the highest body, particularly, as the High Courts and the Supreme Court,
have to deal with persons in power. So, unless they have protection under the Constitution, we
cannot expect them to exercise their power without fear or favour. Therefore, if, for any reason,
impeachment proceeding is considered as an impossible process, then, an equally efficacious
alternative remedy has to be found out. We cannot simply remove the impeachment provision
without an effective mechanism for checking corruption or misconduct among the judges. And that
will be dangerous. Therefore, before taking away the provision for impeachment, we must have an

alternative, a very efficacious, remedy, as equally efficacious as impeachment.

Sir, in the matter of recruitment of judges of Subordinate Courts, article 233 provides that the
Governor shall appoint District Judges on the recommendation of the High Court. Here, the word
'Government' is not used. And, article 234 says, "The Governor shall make appointment of all the
Subordinate Judges on the basis of the selection made by a committee, and the rule shall be framed
in consultation with the High Court and the Public Service Commission." Therefore, the best way of
ensuring best recruitments as far as the Subordinate Judiciary is concerned is to entrust the selection
process to a committee constituted by the Chief Justice. In fact, Karnataka and Kerala have
constituted a Committee for selection of Subordinate Judges, while the Chief Justice is authorised to
constitute the Committee consisting of only High Court Judges, not outsiders. The Chief Justice
constitutes a committee of High Court Judges. They call for applications, hold competitive
examinations and make the selection. That is why in Karnataka and Kerala, recruitment has been
satisfactory as far as Subordinate Courts are concerned. In some States, the State Government itself
directly does it. Therefore, in all the States, a uniform pattern should be followed, where it should be
entrusted to a committee to be constituted by the Chief Justice, and such a rule can be framed in

consultation with the High Court and the Public Service Commission.

Finally, coming again to the Amendment, | sincerely appeal to all the hon. Members not to allow
the High Courts and the Supreme Court to be split into Benches and sit at other places. Thank you,
Sir.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Thank you. It is your maiden speech. Shri Rajniti

Prasad.
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DR. ABHISHEK MANU SINGHVI (Rajasthan): Mr. Vice-Chairman, Sir, | congratulate my
colleague, who sits on the same bench as all of us here, on moving this composite Resolution facing
several issues. While | cannot say that | agree with every issue which he has raised, there are several

there which require our deep consideration in greater measure.

The first and obviously the most important is the issue of backlog and arrears. | remember that
long ago, Nani Palkiwala used an evocative phrase which, | think, typifies the problem. He said that
justice is supposed to be blind, but in India it can also be considered lame because it hobbles along
at a pace which should be considered slow in a community of snails! And he added that if litigations
were added as sport in the Olympics, India would surely get a few gold medals!! But, Sir, the
problem is really, if one were to give these figures to any other audience than Indian, it would be
frightening. | have some figures with me and they are truly the pendency figures and they should
frighten us out of our lives. Happily, of course, most of these figures are really numbers on a file.
And, if they are properly screened and tracked, they would disappear since a large number of them
are not live and are moot and infructuous. But, kindly consider the figures. The figures are that there
are about 2.98 crore pending cases in all the courts put together today. Of which, about 2.6 crores
are pending in the lowest tier. Just like you have many Indias in one, you have many judiciaries in
one, The Supreme Court, has a figure well under 50,000; maybe, 46,000, or 49,000. The High
Courts put together have about 38 or 40 lakhs and the subordinate courts have about 2.6 crores,

making a grand total of just under 3 crores.

We know these figures, we know these debates and we have so many discussions, symposia
and seminars. Unless we understand the real nature of the problem why this occurs, the principal
causes, we can never begin to solve them. The problems are very severe, but the causes appear to
be so remarkably simple, one wonders why they have not been solved. If you go to a hospital, you
cannot run a hospital without doctors. One of the principal causes is, you cannot run a judicial
system without enough judges. For the whole country of a billion plus people, the higher judiciary has
less than 850-860 people. Out of 850 people, there is an affidavit filed in the Supreme Court, made
5-7 years ago, at no point of time since Independence —in those days, the strength was 750 - till that
date, in about 2002, there were always 150-170 vacancies out of those 750. Today, out of 866 total
strength of all the higher judiciary, we have 266 vacant, Which means, over 1/3 of an already very
small figure of judges is permanently vacant, unappointed and non-functioning in this country of 3
crore arrears. What is worse, this would be again comical, if not tragic in our country, some time
ago, we increased the sanctioned strength of our High Court; /.e. the sanctioned strength of the

total number of persons you can have, that number was increased by 10-20 per cent. When after the
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number is increased, we have not even fulfilled the total appointment of the original un-increased
strength. That is the fate and if you see the current figures as on October 2008, as | said, 266
vacancies were there out of 866. But now | come to the really sad part, a part, which the 'many
Indias"in one' and the 'many judiciaries in one' always ignores, the subordinate judiciary. In the
subordinate judiciary for a country like this with a very huge population, but a very large litigating
population, we have a total of how many judges that subordinate judiciary gets — about 16,000, and
out of that 16000 over 3500 are the vacancies, so, again over one-third. Now how | ask myself, can
you run a hospital without doctors — judiciary without judges? As Mr. Jois rightly said, you know the
date of retirement of a judge on the day of his appointment, on the day of his appointment you know
when he is to retire. We have to work towards a system whereby we have a notification of his
successor at least one month in advance of the retirement of the incumbent. That should not be
impossible. Today if | was to pinpoint, there are three major causes — there are many other causes for
the huge arrear problems in this country. The first is a lack of coordination between the various
appointing authorities, if | may use that phrase, or the various consultees because even under the
Supreme Court judgement by which the judiciary is to appoint the judiciary, there is a consultation
process, there is exchange of views and that consultation process is not coordinated, is delayed,
frequently repetitive and is aborted. The second major cause is a pathetically low judge to population
ratio. We have now reached somewhere around near 11 or may be 11.5 or 12 judges for a million of
population. The minimum or at least the decent paradigm acceptable for judiciary, — after all judiciary
is a service, it is just like having doctors or any other service, — is minimum 50 judges for a million
population which is the global norm. Countries have more than that but a lot of countries have at
least 40, 45 or 50. We are now at 11.5 or 12. Way back in 2002, in the All India Judges Case, the
Supreme Court has given several directions and several times one of the principal directions was to
achieve 50 judges per million population at least within one, two or three years. We still function at a
very low figure. So that is the second major reason. The third major reason is abysmally small amount
of expenditure for the judicial sector. Here again the figures are interesting. The Plan Expenditure in
the Ninth Plan for the judicial sector increased from .07 — it is not even .7 per cent. It went up in the
Tenth Plan to .78 per cent and in the Eleventh Plan, that is, the Plan just before the current one, to
.07 per cent. So today after much pushing and prodding we are having a .07 per cent expenditure on
the judiciary. Now if you have unfilled vacancies, which are more than one-third in the higher judiciary
and the lower judiciary, if you have an abysmally low expenditure and you have pathetically low judge
to population ratio how can you possibly have disposal? These three things have to be solved. | do
not see why they should not be solved. For example, on the funding issue there is a study. Mr. M.J.
Rao, who was then heading the Law Commission of India, studied the problem in terms of the figures
alone and for 2005 he found that the total investment required for clearing the backlog of all High
Courts and all subordinate courts would be Rs.2100 crores and the annual recurring expenditure for
five years, if you attack the problem, would be an additional Rs.875 crores. It is for five years. Now
given the fact that the judicial sector has an across the board effect on every aspect of our life, on our
economy on our commerce or our infrastructure or development and, of course, on the common
citizens, this, with utmost respect | would say, is peanuts. It should not only be sanctioned by the

Government immediately, but, it should be implemented on a war footing. The reasons are not far to
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seek. | have pointed out the three reasons. The solution is, therefore, equally simple. With regard to
the funding part, | have just given you Rs. 2100 crores at that time, maybe two to three thousand
crores now. The second problem is, we need a monitoring person, a senior person who simply
monitors the file movements between the various consultees for the appointment process to ensure
the simple principle that one month before the incumbent retires, the successor is notified. That can
be done by a monitoring person appointed by the judiciary who will coordinate with the judiciary
because as you know for example, to the Supreme Court appointment you need a consultation
process which extends from the various Supreme Court collegium to the Central Government and
between them. For a High Court appointment it involves the State Government, the State High Court
Chief Justice, the Supreme Court collegium and the Central Government. This coordination to keep
the file moving all the time either way — you may not appoint X, you may appoint Y,-whoever you
appoint, but the appointment must come one month before the incumbent retires and that simple
thing will mean that every minute at least one-third more of your sanctioned available strength is
working, which should have been working all along. Mr. Chairman, Sir, there are other several
issues. There is an article in our Constitution, a very simple article but strangely, hardly ever used. It
is article 224 (a). It permits a High Court Chief Justice in consultation with a Central Government to
appoint ad hoc judges to his own High Court. Those ad hoc judges can be retired judges from his
own High Court. They can be ex-judges from other High Courts. It requires a Chief Justice to speak.
Now the retired judges also present a readymade pool. | am not making this suggestion as a
substitute for appointing new persons. That is the best. That must be done. But if you are not able to
appoint new persons to one-third of the posts, if they go begging because of whether there is
politics, whether there is ego, whether where are fights, whether there is lobbying, whether there are
consultations, whatever it maybe, at least you have a readymade pool of retired judges who can be
used to simply fill up the vacancies. Many of these people are decent, they have no great
expectations, and they will leave in a short while, immediately after the other appointments. They can
dispose of cases because they have been retired after being judges for ten to fifteen years. In
England, for the lower judiciary they have a concept of recorders. Recorders are Senior QCs, what
we call Senior advocates in this country. The Senior QCs are called recorders on the lower side, on
the criminal side sit as magistrates. They are called recorders and dispose of hundreds and
thousands of criminal cases and they leave the bench after two to three years. This is the kind of
thing which this country has to use. The lower judiciary, of course, is in a very bad shape. | am very
sorry to say while the senior judiciary in India does a lot of work, while they work more than any other
judicial system they always have to have a care and to look out for the subordinate" judiciary which
has neither a voice nor a say in all of this. If you were to treat the High Court judges or the Supreme
Court judges even half or one-third as badly as you are treating a subordinate judiciary, there would
be a judicial revolt. Kindly consider most of our lower judiciary today functions in court room where
there are no air conditioning. There are pan-stained walls, there are cobweb dirt and they dispose of
hundreds of cases in very oppressive atmosphere and they do a good job. There you have one-third
vacancy. Recently, | was happy to know that Parliament increased three times the perks and benefits
of judges roughly. A Supreme Court Judge's salary went from Rs. 30,000 to Rs. 90,000. A High

Court judge's salary went the same way. We welcome it. That is comparable to the best in the world.
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But, when you did it, did you pause and shed one tear for the lower judiciary who looks after their
interests? They have to dispose of 2.6 crores of your cases and there is not one person here or in the
judiciary who speaks for them. Now, those are people who come under the State Government and
the State Governments are prodded, they all give the usual plaintive cry of lack of funds. So, | would
have said, and, | have said so officially and | have no hesitation in saying so here that the senior
Judiciary, higher Judiciary should have said, 'ves, this is a good thing that you have increased our
terms and conditions and this should have been done long ago and we all support it. But we will not
take it unless there is at least a 50 per cent increase in the terms and conditions of the lower
judiciary." That would really be a proper signal and a proper message to the country as a whole.
Ultimately, these are the people who suffer, because they do not have any lobby and they do not go
on strike as they cannot go on strike. If you were to do this with your labour class, you would know

the lesson in a short while.

Mr. Vice-Chairman, | know that | have a limited time and my friend, Mr. Naik, is good enough to

cede his slot to me. | will try to conclude as quickly as possible.

Sir, the other aspect, of course, is to continue to press on with our bypasses. As you know,
litigation is like clogged artery in India. When your artery is clogged, you go to a surgeon for a
bypass. The bypass was, originally, the arbitration. It is supposed to be a bypass for litigation.
Thereafter, we found that the bypass itself got clogged. The artery for which you made bypass —
arbitration - itself got clogged. In today's context and lawyers also know, arbitration means, a pre-
litigation litigation. It means, double litigation. First, you litigate in arbitration and then you litigate it in
litigation. So, now, you must develop a second bypass. It has been developed to some extent. But,
we need to expand it. The bypass to arbitration itself is ADR and CDR. It is Alternative Dispute
Resolution or the Consensual Dispute Resolution. There, of course, a good work has been done in
one area. And that one area is our Lok Adalats. From 1982 i.e., for the last 25-odd years, on an all-
India basis, the Lok Adalats have disposed of 2.4 crore cases. It is a fantastic figure in 6,58,000 Lok
Adalats since 1982. But, we have, on the basis of a Report of a Government of India Committee
which | had the honour to co-author, led to the amendment of the C.P.C. by which we have now
Section 82. It provides a whole menu of other areas, like judicial settlement, mediation, conciliation,
etc. The numbers there are extremely small. They run in tens, not even in hundreds. Now, of course,
you are increasing it through an initiative mediation in individual High Courts. But, there is no all-India
scheme tying up the whole thing. The Lok Adalats work best for petty issues like motor vehicle
claims, land acquisition. But, for other forms of conciliation and mediation Lok Adalats cannot work.
The Lok Adalats do not work for corporate matters or middle level matters. So, we have to develop,
in quantity terms, the issues regarding mediation, conciliation and other forms like ADR or CDR

which is a bypass to the bypass.

Mr. Vice-Chairman, Sir, the solutions have to be multi-pronged. They have to be consistent.
And, we have to decide on all-India basis and carry it on for, at least, 5 or 3 years. If we make zig-

zags of policy, we will have no results. More over, the policy has to be holistic, not piecemeal. It has
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to be IT, computerisation, case-flow management tracking, appointment in vacancies in time,
funding issues, ADR and CDR and, of course, we have, now, Gram Nayalayas which the hon. Law
Minister has piloted and the Fast Track Courts which the former Law Minister had created. So, a

combination of all these things should lead to a difference.

May | end very quickly by adding two more things? In Mr. Darda's Resolution there are two-three
more issues. The first one is age issue. | have myself, just a few months ago, as a Private Member
Bill, moved a Constitutional Amendment Bill for equating 62 to 65 for High Court judges. | have found
it laughable. | have found it bizarre. | have found it unthinkable how a High Court Judge retires at the
age of 62 and a Supreme Court Judge retires at the age of 65. And, the same High Court Judge
becomes a Judge of the Supreme Court. It is not supposed that the same mind degenerates at 62,
functions better at 65. The reverse can be true. But, this cannot be true. | have never understood the
basis for this system. Apparently, the only basis | can give is that some section of the bureaucracy
have raised objection. If you increase their age to 65, also raise our age of retirement. | think, this is
an absolute red herring. We always talk of an independent judiciary as a third wing and as a third
organ. What is the connection with the service terms of the bureaucracy? Let me also tell you that
the functional reality — as some of us practice in court everyday knows — a large part of the unseemly
practice of the judiciary which | might call with utmost respect is the politics of the judiciary. The
politics of the judiciary can, sometime, make the politics of politicians blush. The politics of the
Judiciary would considerably be diminished if we did not have a 62 and a 65 hiatus. If both retire at
65, a large part of lobbying we see today in terms of appointments, a large part of the weaknesses, a
large part of the anxieties, insecurities. And, today, life expectancy has increased in India, way, way
beyond when this constitutional provision was made. In most countries the normal retirement age is
70. Very well, you need not consider 65 at the moment, but 62 would be indefensible. So, from all
points of view, this should immediately be done. And, it will improve as it is a large part of the

vacancy problem because you would be continuing for longer with the judges.

There is no reason that the RTI should not apply to the Judiciary, a third issue raised by Mr.
Darda. Our Committee, whose Chairman, Dr. Natchiappan, sits with me here, of which | am a
Member, had recommended long ago that there is no question of the RTI not applying to the
Judiciary. Everybody is subject to that. Of course, a valid distinction exists. The RTI will apply only on
the administrative decisions of the Judiciary. Obviously, it is not to apply to the judicial decisions of
the Judiciary. But there is no earthly reason why the RTI should not apply to the Judiciary. It is now
being applied in a very partial and piecemeal manner on the basis of some kind of an individual case
decision because | file an application, | don't get a reply, | file a petition, the petition is decided.
Otherwise, there is no uniform application of the principle. And, | think, that should be done very

quickly.

Mr. Vice-Chairman, Sir, | am grateful for the time given to me. | will conclude only by saying that
this is an area where actually reforms can be quick, can be effective and the results and benefits of
the reforms will be far, far more far-reaching than in other sector. The cost-benefit ratio of this reform

is all, all in favour of benefit. The cost is infinitesimal. We can't afford to wait a minute. It is a solvable
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crisis. But the crisis is truly humongous. Therefore, | think, all efforts, including efforts like this by way
of Resolution of Private Member's Bills, are welcome. But the ultimate important thing is where do
we stand on action and implementation. That's where India, as usual, has to consider its options.
Because we are always either an argumentative country like Amartya Sen or an over-legislative

country. But we have to be, now, an implementational country. Thank you very much.

SHRI MATILAL SARKAR (Tripura): Sir, when | see so many learned persons and lawyers
speaking in this House, | hesitate to speak because | am not a man to be categorised as a lawyer.
Even then from the point of view of a .common man, | would like to place some of the issues before
the House.

First of all, | would like to thank my good friend, Mr. Darda, for having brought forward a very
important Resolution. To start with, | would like to point out the miserable condition of the pendency
of cases. The figure, he has already mentioned, is 1.5 crores or like this. | would like to give here one
example. A case was filed in the year 1946 in the sub-court of Coimbatore. The case went to the
High court, then to the Apex Court, the Supreme Court. And, this year, in the month of February the
case was finalised. So, the case was finalised after a long period of 62 years! Not to speak of 62
years, it generally happens that it takes 10-12 years to decide a case. The point is how to minimise
this period because justice delayed is justice denied. It is the constitutional right of the people to seek
justice. So, the lacuna should be identified and resolved.

My second point is about pendency of cases. Several committees have been set up for dealing
with this. They have given their reports also. | would like to give some information about the joint
meeting of the Chief Ministers and the Chief Justices, which discussed on how pendency can be
minimised. It was held in 1993. A report came out from that discussion that the pendency can be
minimised by arbitration, mediation, negotiation, widening the scope of Lok Adalats, etc. | think,
these recommendations have not been implemented as yet in the right earnest. Otherwise, the
pendency would have minimised. There is a huge pendency of cases in the Guwahati High Court. A
large number of these pendencies, almost 50 per cent, come from the State of Tripura. Agartala is
situated at a long distance from Guwahati. Though there is a bench at Agartala, — as my hon. friend
has elaborated-it cannot act as an instrument of High Court. It may be a subsidiary to it, but it cannot
act like a High Court. So, there is a popular demand from my State; from its people, democratic
masses and lawyers that Agartala Bench should be upgraded to that of a separate high court. There
should be a high court at Agartala. | would like to raise the demand here. Mr. Darda has given this
scope, so, | would like to raise the demand here that there should be a separate high court at
Agartala, and there should be separate high courts for all the North Eastern States because each
State has a characteristic of its own. There is no infrastructure in the States. There is no connectivity
to Guwahati by roads or by airways. It is very difficult. So, Tripura should have a separate high court

and so also the other States.

Sir, the third point which | would like to enunicate is this. The Judiciary, sometimes, crosses its
border. We have seen this in many cases. When we see that a judge gives a verdict that
workers/employees have no right to strike and that they have no right to hold processions, then, we,
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actually, feel that it is a matter of grave concern. The sense of democracy is yet to prevail upon a part
of the Judiciary. It is yet to prevail. Otherwise, how can they ban the strikes? And, how can holding a
procession be banned? We frame laws in Parliament. And, these laws, sometimes, get disqualified.
We have seen this in the case of OBC reservations. We passed the law here and we have seen how
the Central Government had to go a long way in getting this law, that is, reservation for OBC
students in higher education, implemented. There should be a clear demarcation showing which area
belongs to whom. There should be some demarcation. Demarcation is there, but, it is not obeyed in

the truest sense of the term.

Sir, | have many other points, but | do not want to initiate. There might be some controversy
also; so, | do not want to speak more. Again, in the end, | would like to highlight my demand that the

State of Tripura should have a separate High Court. Thank you.

SHRI D. RAJA (Tamil Nadu): Mr. Vice-Chairman, Sir, at the outset, | must congratulate our
colleague, Shri Vijay J. Darda, for raising several issues through a form of Resolution. One may agree
on some of the issues, one may disagree on some of the issues, but despite all those things, he has
given a scope for debate on certain crucial issues related to our judiciary. We are proud that we have
some eminent lawyers in our — House Shri Arun Jaitley was sitting here, Shri Abhishek Manu Singhvi
spoke on this subject, then, we have Shri Ram Jethmalani and other Members. But | am a political
activist and how | look at the problems is important in today's context. Thanks to Dr. Ambedkar and
a galaxy of leaders who laboured and created the Constitution which we have today. | think our
Constitution is one of the best in the world. It is a republican Constitution. It is not a theocratic one; it
is a republican Constitution. This Constitution provides powers to various wings of the State
apparatus. We, the Parliament, have the responsibility of enacting legislations. In the system of our
governance, | think, Parliament is supreme. Parliament makes laws, Parliament has the power to
amend the Constitution according, to the requirements of our society, our nation, it does not mean
that we undermine the independent Judiciary in the country. Again, we hold in great esteem the
independent Judiciary in our country. There is a bureaucracy. Bureaucracy has a defined role in our
system. There must be a balance among these wings of the State apparatus. Sometimes, there are
conflicts between the Legislature and the Judiciary. These conflicts will have to be resolved amicably
and the supremacy of Parliament cannot be undermined. | do agree that Judiciary is there as a
custodian of Constitution. The Judiciary can see how the Constitution is protected and how the laws
are being implemented. But Judiciary cannot take over the powers of the Legislature. Having said
this, | must go to some of the issues. We have been talking about judicial reforms for long. | think the
time has come when we should really move towards judicial reforms because our Judiciary needs to
be more sensitive and responsive. Our society is like that. Our society is a hierarchal society and our
society is an unequal society based on inequalities, discriminations, disparities and the people at the
lower level are fighting for justice. They want their due place in society. They want their due place in
nation building. They want their due role to be acknowledged in building the nation. There, | think the
Judiciary must be more sensitive and responsible, and, there, we find problems. | know that there
are cases. We are to criticize the judicial verdicts also and the Judiciary should not be the one which

creates a fear psychosis in the minds of people. If Judiciary says strike is illegal, | cannot agree with
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that. | will have to protest. | should not be taken to task in the name of contempt of court. | agree.
The Judiciary should see that the judgements or the constitutional provisions are implemented in true
spirit; but there are certain verdicts, given by Judiciary, to which one cannot agree. | quote this
example. When employees or workers go on strike, the Judiciary comes on the way and it says, 'it is
illegal, it cannot be done, to which we cannot agree. It is a fundamental right; it is democratic right,
which our Constitution guarantees. We are a democracy. Above all, we are a democracy, we are a
parliamentary democracy; and our democracy gives such powers to our people and the Judiciary

cannot curb those powers of our democracy given to our own people.

In the same way, | can quote several judgements which went against the spirit of social justice in
our country when Dalits, Adivasis or people from OBCs fight for their justice, fight for their place in
jobs, in educational institutions, etc. | think, Judiciary should understand why this demand comes
up. Otherwise, why should the Parliament respond to those demands? It is because the Parliament
understands. It is the House of the Representatives of the people. So, they understand the
requirements of the society, the problems of the people. So they make law and when the law needs
to be implemented, there, the court comes on the way. Sometimes, the decisions of the court
become very retrograde and one has to come out openly criticising that. That is where | think the
time has come for comprehensive judicial reforms. Now, we have the | AS, the IPS cadres as part of
bureaucracy and there are examinations to select these IAS, IPS cadres. But what about the Judicial
service? Now, we will have to see whether we have an Indian Judicial Service and we recruit Judges
accordingly. Sir, there is a demand. | am telling you. Several political parties have raised it. This may
not be the occasion to discuss that issue. But, at some point of time, we may be compelled to
discus that issue. There are demands from several political parties why we do not think of giving
some reservation in Judiciary, and that demand has been raised by several parties. | am not talking
about any single party, including my party, but that demand is echoed in the country, and,
sometimes we may be compelled to discuss it because it is a society in which the Judiciary has to be
very sensitive, and, there, the Judiciary will have to see the aspirations for equality, the aspirations
for social justice, the aspirations for overcoming the social hardships which are existing in our country

for several centuries.

Now, there is one more problem, the problem of judicial accountability. Personally, | participated
in several seminars which discussed judicial accountability and fight against judicial corruption. It is
very disturbing to see that the corruption in Judiciary is becoming very open. | don't name anybody.
The Law Minister is sitting here. It is a known fact. Some people even say, there is 20 per cent or 22
per cent corruption in our Judiciary. | do not know; it is for the Government to assess what is the
level of corruption in our Judiciary. But nobody has denied that there is no corruption in our Judiciary.
Nobody has said this thing so far, even our Law Minister. | ask him whether he has the courage to
say that 'noj; it is corruption free. | am very happy to hear that. | don' think so because there is. There
is. That is where the poor man, the poor woman finds it difficult. In Tamil, there is a saying, 'you

climb up the stairs of court and you get pauper and you get poorer and poorer and you finish off your
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life." That is the fate of Indian poor people in this country. | think there must be proximity between
judiciary and the poor people. There, the question of judiciary representing all sections of our society
becomes important and judicial accountability becomes important. One can be very proud of India's
RTI Act. The UPA Government can very well claim that it was during their regime that RTI was
brought in. But the point here is whether the provisions of RTI Act could be applied to the judiciary or
not. The debate goes on that if RTI can be applied to other wings, why not to the judiciary. | don't

think there is anything wrong in the demand to apply the provisions of RTI Act to the judiciary.

Coming to contempt of court, | think it needs to be reviewed. People should not have fear of the
judiciary; they should have real respect for our judiciary. They must speak out if they don't agree with
certain judgements. India is a diverse country. We have social objectives, we have national objectives
and everyone is concerned with the country and its progress. If certain judicial verdicts are not in tune
with our understanding, people should have the right to criticise and they "should not be subjected

to contempt of court; they should not have any fear.

Many suggestions have been made about the functioning of judiciary. There are demands in
several States to have branches of High Court. In Tamil Nadu, we have one branch of high court at
Madurai, and in Kerala, a debate is on whether to have another branch at Tiruvananthapuram or not.

It is an unsettled question. Mr. Vice-Chairman, Sir, you are from Kerala and you understand it better.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Yes. You should support it.
SHRI D. RAJA: Sir, you may ask the Law Minister if he is willing.
SHRI H.R. BHARDWAJ: They are supporting it; others are supporting it. But | know the position.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You can pass a Resolution.

SHRI D. RAJA: There are such demands. In the same way, there are demands to have Supreme

Court branches, zonal branches and | am aware that there are many....

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY)): Do you want it

in Kerala only?
SHRI D. RAJA: No, you can have it in Chennai if you support it.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Narayanasamy, you don't know his relations

with Kerala. You should know that. He cannot forget Kerala. ... (Interruptions)...

SHRI D. RAJA: The point here is, we can think of having some branches of Supreme Court in
some other centres also, for instance, the South. | genuinely think there can be a branch of the
Supreme Court in South, preferably Chennai, because Chennai High Court is one of the oldest high
courts in the country having all the required infrastructure. May be we could put in place better

infrastructure in the coming years. There is a possibility. We will have to think of all these issues.
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SHRI H.R. BHARDWAJ: The South has captured the whole of the Supreme Court.
SHRI D. RAJA: That is a different thing.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That is on merit.

SHRI D. RAJA: So, Sir, if we move on these lines, we may have better functioning of the
judiciary. | hope to see more women advocates and lawyers becoming Judges of High Courts and
Supreme Courts. | hope to see such a day when women, young people with merit, come up and
occupy positions in High Courts and the Supreme Courts. | think the time has come for that.
Government will have to think of comprehensive judicial reforms. | think this debate has given an
opportunity to everyone to give their views but it is for the Government to consider these views and
Government will have to take serious note of it because judiciary is one very important wing of the
State apparatus. They look at judiciary only for justice. Otherwise everybody looks at Parliament
because it is the august body in our democracy, and next to Parliament they go to courts for justice
and for addressing their problems. So, the question of judicial reforms is important and the

Government should give due consideration to it. With these words, | conclude. Thank you.
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§g BN ATRYI Adjournment &1 TIRIT, ST 21 &1 o1 31T foRe # 18l 7| AR ¥ 31X judges H &1
% I TAT? 20 |ATA &I & Oral Answer &, 20 # J T4 &1 31T &, TR 37T &, 20 T Ugd B el
YTy, Ifeh=T STaTd 1 SR Vgl &, 92 #f SufRud edT 21 98] géiel SufRyd vedl &, WRdiepr i
W’@]ﬁwg,mwmwmportamtoaseiﬁ,ﬁ’“m—c}ﬁﬁ?ﬁﬁﬂ—d,%ﬁﬂ%mwﬂéiﬁ
B | GAT S GhdT A1, IASP oY Hel o < &, Afternoon 1 & T a1 IHE SHE 918 I3HR
collegium Eﬁ%ﬁﬂﬁwﬁwiﬁwwaﬁ?ﬁ?ﬂﬁﬂﬁwﬁmlﬁﬂ%adjuornment
BT TP 95 TSI GiTTel 2 MR FHHT 3MRIY Rt judiciary IT judge TR &1 &1, afcts 399 R Hif R
FhTel W involve Bl TR WTRIR ThIcT cases o o<l © S99 clients b, T BI5ed of oidl & 31X Th BIc
Kl Q\?Tﬁ P ﬁhopping Wﬁ?ﬁ%aﬂ?ma%Wﬁ%ﬂiwmgadjournmentﬁﬁlTI’\PFEI
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IRABR B B AV AT TS, T AT TER W MDY IHDT fEoell & Bed H 3av1 1R SHd! BT <1,
I IRABR F forg 1 = 7 BT ST T8T 81 59 UR AT e 1 A1f2q| U 3iR eferetl © fs
a%ﬁﬁmﬁaﬁw,miemmaﬁuookmg of senior advocates Wﬁ%l@ﬁﬂ?%ﬁ'{’ﬂ—ﬁ
=g X & foy orest WHGR, 31es] Ihid U 7 81, 3¢ foTy & SHH! block B oid &l
ITD! B IHBT S I 51 3R IAD! SII H IHB! block PR Sl &1 H S1q I74 I8+ & fofg SI1a §
b T 3119 TR Py Y YR B, A1 A bEdl & fob e, | (AT &, S TR I Tel 8111 € blocking
of advocates 1 59® IR H RT AT &7

Surwteas (st 4t 91 $REA): R B €, what can be done?

SHRI S.S. AHLUWALIA: It should be controlled somehow. Something should be done. When we
are talking about ethics and principles, at least, ethics should be invoked on those who are talking
about law, legal justice. Where are their ethics and principles? Have they mortgaged their ethics and
principles? Why are they doing it? But, they are doing it. It is practically everyday phenomenon and
people are suffering. Sir, when we talk about delivering justice at the doorstep of the aam admi,
then, | think 3 RT=T ST 3 ST 99 TG &1 <79 2T, FTa! 89 T <A1ATerd & =11 ¥ 37+t dT
18 X2 &, ST § GHeId § b IRA $ BT A, SRS b TS S A1 I7 gaN EHRT gl g9, I
GIH BIC F I 8TS DIC $ DIl W SITGT GHSIGR ¢ 31X I8 Y HT g AR I BT 4T+ R <l §,
AR 3ot FRER # gTeld 77 2 5 BIS 991 He1d B & forg IR =18 8, IS adbiet Hg-a
Exgikcd %I'Q TR T B Judge says, "Okay, | have heard you. Now, give your written submission."

And, what do they do? They take their written submission from both the sides and tell the steno to

type it. Now, even it is not required because they are taking it in digital format. ISR W&ﬁ, hc
w, U BRI and Judgement is only on the last page and what is that Judgement? People are
crying. Yesterday, | saw a person, due to injustice before the Supreme Court, was trying to self-
immolate. We are taking about Gandhiji & TTieft St =1 &1 211 o <19 T &9 3ifer emeHt &1 3t &1
3R TET UTSH, T T & AT I T8I PR Hebel AT IATSTT BT T1 PR Febel| TAR JIH
DI & M GST BIdR T 3MEH self-immolation HX 5 FX 1T =TT BT T&T &, $Hh G0 J&
BRI 1 S ISl IR AP A & T §H 9T BRAT 8, 3 a% H &4 Qa1 d1feg) 97 O g9R
W BIS | different matters & %I'R’ different Benches &+ ?Eﬁ % - bail matter %, service matter %,
criminal matter %, prosecution %, stay matter %, ?Rﬁ? ﬁ*l(’ JTCTT-3TeTTT 9 9 X&d %, ﬁvﬂ Y I
A € 6 S RUNT B8 & $US 8, 9l §9-9$ AMRAT & ¥d=g A Herd HIoT 8, I 1 34T
FHIEY | SN & 3R U TR T8I 8, Tob TRIT HIRAARIT SIT 39 indlividual =T T HTT BT gAT
P | A1 2, IqD! I I HAR H GeT PR (AT ST & 3R g9 W I+ 81 B ot oIl &,
ﬁﬂ:ﬁmﬁaﬁﬁ%,ﬁﬁswmp duty ﬁmﬁ%,wwglmﬁﬁﬁ%%gﬂﬁw
IS At B 2 forg TR T & A1 Y ST BTy MU ) a5 W) Bt 491, aga A RaE
H@%WW@WH&WWH&WIWW Fast Track Courtsww,ﬁﬁﬂwaﬂﬁ
DI AT BH g5 ? HI DI AT BH 8] g8, faT W {37 90 ST I8 &, pending cases I& SIT 3§
g, R S 1 Bl g8t B &1 sidl, b adjournment B &1 89X I8 Al 27 fasra
SATERATd T8l Sl 7 Sl AT ISR 8, I8 Walel 9gd Hecdyul 8| BHIR HIRETS Sff Al 98 [ag™
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BT 31 § 3R 98 experienced &1 H_I AT AT HATETH I I TSR & 6 H3 A B 31 Aol
TR 3R T DI BRI B b Tab ATGH ST U1 B S MY, Tl HH A B qbldl P BRI 3R
STST % PRV IPT adjournment el BT ATSY, SHH! GaTs 811 IS I ST H AdHS! DI ART F
S H T8 19 A1l T 9 AT 8 3R ATST PIL &b ATEFH 9 T 3R IR I b H1E9H /A, A1
STTSE 226 AT 32 o <l 98 8IS BIC AR UM PIC H TTHR YRT <A1 9T ol 81 U 1 ART & 54
T I8 9N ATcT TP Hags] bl Tahx bledl 8, NTad! Teil 715 Th 1l $UT BT fine Bl 3T 399 o1
& SaD! goT o1, I {3 3177 3T S & BR T ~A1F g a1 <71, JeT #437 STIH IR 21 379
1 39 490 IR qie &1 37awR 331, 39S fofg 3ruehT g=ars|

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, | fully share the sentiments expressed by my
friend and my bench mate, Shri Vijay Dardaji except one point, that is, the Bench of the Supreme
Court should be held at Nagpur. | wish it to be in Goa. All Judges will go willingly and there will be no

complaints from anybody. So, it should be in Goa. Except this point, | agree with all other points.

Sir, the system of judiciary in this country is the same-as was started by the British during their
days. Earlier we had Arthashastra and Manusmriti through which justice was delivered. And, as has
been mentioned, we had a village nyaya system which prevailed for several years. Today, Parliament
is an instrument from which people expect relief. But, are we really in a position to give relief to the
people of India? That is the sole question | am posing before this House. This is because most of our
powers have been taken away either by the Supreme Court or by the Election Commission. | say
point blank that almost 50 per cent of our powers have been taken away by the Supreme Court and
30 per cent by the Election Commission under article 324. So, what remains is only 20 per cent. | say
this with full responsibility because you see today out of various interpretations laws are laid.
Practically through the medium of interpretation, one is expected to explain the meaning of few
words here and there. That is what the interpretation means. But, over the years, full-fledged laws
have been established through the instrument of interpretation. If you see that way, the laws passed
by us will be so small and laws created through judgement will be vast. Suppose an average man
wants to know a law on a given subject, he has to read one thousand pages of a judgement to know
what a law is because that particular article which is there in two lines has gone into hundred pages.

This is the substance. Therefore, powers of Legislature have been taken away,

Secondly, the Government of India could have codified the principles laid down by courts. For
instance, if a pronouncement is made, if the Government agrees with it, put it in law and if it does not
agree, amend the law and reject it. We have not done that also. Same is the case with Election
Commission. There is an article 324 of Constitution of India which gives only supervisory power to the
Election Commission. But, under the power of supervision, hundreds of letters have been written
and orders have been issued by the Election Commission from time to time which they say are
equivalent to law. For us it takes years together to create a law. But for Election Commission,

one letter written by them to the Chief Election Officer of a State is a law. Mr. Seshan, who started all
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this, used to say, 'my powers override the powers given under the Representation of the People
Act,’ which is passed by Parliament. We can understand that courts have powers to quash a
legislation, if it violates the fundamental rights, or if it is against public policy. But from where did the
basic structure of the Constitution come? You have lauded Bharati1 case. There was nothing like the
basic structure of the Constitution when we read it and when people read it. No one heard about it.
After so many years, through interpretation, this concept came. From where did it come? If
Parliament did not say anything about the basic structure of the Constitution, from where did this
concept come? Through interpretation only. Through interpretation only, you laid down such a
fundamental law. Suppose tomorrow this House or the country wants to have a Presidential form of
Government and wants to give up Parliamentary form of Government. Of course, both are the
democratic forms. What will the Supreme Court say? No, you cannot have it, because parliamentary
form of government is the basic structure of the Constitution. Who has laid it down? Judges have
laid it down. This is how they have gone so far. This is most unfortunate. Suppose you have to
decide where a school has to be established, or where a dam has to be constructed, or where an
industry has to be located. Who will decide it? The Government of the day. No. It is the courts which
decide where an industry has to be located, or where a school has to be established, or how much
calories have to be given in the mid-day meal, or how many idlies should be given. It's to be decided

by the Supreme Court. Is it the objective of the real interpretation ? This is what | want to say.

They say that since the legislature and the executive do not act, they are acting. So just because
the legislature does not act for a moment, power goes to them. If this logic or this interpretation is
accepted, tomorrow the Prime Minister of India can say that since lakhs of cases are pending in
courts, and you are not deciding them, being the Executive, | will decide and dispose of the cases.
Can he say so? Suppose the Chief Minister of a State says, since the High Court is not deciding
cases, and hundreds of cases are pending there, you are not doing your duty, being the Executive, |
will decide them. So how will it work? The separation of powers which is recognised by the
Constitution must be respected. How can the judiciary transgress the power and override the powers

of other organs? This is the question.

Today, | am told that the Supreme Court is hearing a case for the MPLAD Scheme. Arguments
are being made whether this Scheme is valid or not, or whether it is constitutional or not. Today, we
are serving the people with whatever we have been given. We are doing something. We go to our
constituencies. We don't have to look to the sky. If something is needed there, we give. One day
courts can say that this is invalid, and this has to be scrapped, and MPs have no right. This is

something like corruption. It is possible.

Coming back to the functions of the Election Commission, declaration of assets is a very good
concept. Everybody has to declare his or her assets. But declaration of assets is a substantive law.
But should it come through the interpretation of a judgement? If Parliament wants, such a law could
have been enacted. Maybe we have failed in enacting such a law. But the Supreme Court, through

its judgement, has elaborated what are the assets one has to declare. | don't say that it is bad. In
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fact, | welcome such things. However, it should have been laid down by the legislature only. If the
legislature does not do it, the power does not come to you. | am told, and | am not sure about it, that
there is a judgement of the Bombay High Court that if you commit a mistake in the filing of assets,
you are disqualified. There is no such provision given anywhere under the Representation of the
People Act or under the Constitution. Therefore, such interpretations are being made. That is most
unfortunate. Public litigations are welcome. There is no doubt about it that at one stage, the judiciary
found that in the interest of public, such things should be welcomed. If it is to be welcomed,
shouldn't there have been any regulation? There are some small guidelines prepared by the Supreme
Court regarding public litigations. Today, it has become such a vast subject that it is being
administered without any proper guidelines whereas all other litigations come under article 226 or 32.
But public interest litigations have no guidelines whatsoever, and they are being entertained time and
again. How much time is wasted in pity matters? Scrutiny is not being done properly. Not only that;
while dealing with these litigations, monitoring committees are being appointed. And the monitoring
committees have totally replaced the Government Departments ! So, the Supreme Court conducts or
runs the Government Departments through these monitoring committees. That has happened in
many cases. | was surprised that Shri Jois, who is a veteran man from the judiciary, in the past,
opposed establishment of Benches. To take justice to the doorsteps, this concept of Benches has
come. And you are saying that it should be only at one place; this is most unfortunate. Why are we
not having it at other places? It is only because of paucity of funds. The principle is good; everything
is accepted. Because of paucity of funds, we cannot have Benches everywhere. But to say that no

bench of a High Court should be there is something which | cannot understand.

Now, | would give two or three suggestions quickly. We have to simplify our laws. In case we

have to administer in an effective manner, the rulings of various courts have to be codified.

The next one is about computerisation of lower judiciary. Computerisation of Supreme Court and
High Courts is going on to a large extent, but computerisation of lower judiciary is not there. If an
order is passed by the court releasing a person, and if the verdict is not executed for days together,
the detenue would suffer. Therefore, in these days of e-governance and computerisation, these

things should not happen.

Another aspect which has been referred to is about modern technology like narco analysis and
brain mapping. That should be recognised under the Evidence Act, If, today, such things are
valuable, why should it remain outside the purview of the Evidence Act? We are using dogs today. In
fact, they are doing a very good service as far as tracing of culprits is concerned. | do not know what

is the value given to a smell that is taken by dogs, which leads to a conclusion. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Do the experts agree on that?

...(Interruptions)...

SHRI SHANTARAM LAXMAN NAIK: | do not know, Sir.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That is scientific. ...(Interruptions)... Scientists

should agree, ...(Interruptions)...

SHRI H.R. BHARDWAJ: Sir, these are all matters of evidence for reference to the court. This is

done with a view to help the investigating agency. ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): But some merit has to be given; that is the point.

SHRI SHANTARAM LAXMAN NAIK: But some value has to be given ultimately.

...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That is only to help the investigation.
SHRI SHANTARAM LAXMAN NAIK: That is why it is used.

And lastly, Sir, | come to the aspect of creating a Federal Investigation Agency. In case detection
of crime is to be regularised, especially keeping in view the terrorist attacks which are going on for
quite some time in the country, there must be a total unanimity in the country on having a separate
legislation. What type of legislation we should have is anybody's guess! There can be different types
of views, but a full-fledged legislation on the creation of a Federal Investigation Agency is a must, |
wonder why CBI which does a good work, and they have done a lot of work, should still work under
a small legislation called 'The Delhi Special Police Establishment Act'. Why should it be so? We
should have a separate legislation. As far as Federal Investigation Agency is concerned, obviously we
will have a separate legislation. When the CBI is already functioning, why should it function under a
scanty legislation? It is not correct. Therefore, even if the Federal. Investigation Agency and the CBI
are two separate entities, then also | propose that there should be a separate legislation, as far as the

CBl is concerned.

As far as Election Commission is concerned, | would like to make one or two points further.
Today, we have several orders passed by the Election Commission, especially, under the Symbols
Order 1968. Now the Symbols Order 1968, which was passed as early as 1968, governs substantially
the fate of the political parties. If a political party speaks something, who decides its validity ? It is the
Election Commission. Under what Act does it decide? Is it under the Representation of the People
Act? No. The Election Commission decides it under an order passed by it and it is considered to be a
valid law for all these years. Therefore, such type of orders and such type of letters have to be
examined. Even if there is a good law announced or pronounced through letters, we can very well

consider it for the purpose of inclusion in the legislation.

As regards judgements of courts, | think, nobody has referred to the point. | don't know. As far
as contempt of court is concerned, it is believed that you can't say anything about a judgement that
is passed. It is not so. When you file an appeal against a judgement, you say where the Judges have

erred, the Judges have erred in this or the Judges have erred in that. It is not contempt. Even if a
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writer writes an article pinpointing a mistake in a judgement, there is no contempt. The only thing is
that you can't impute motives to the Judges. Therefore, without imputing motives to the Judges or
the judiciary, if you criticise, it will do good to the society, and nobody, even the Judges, should take

it in a bad light. They should also welcome it. With these words, | conclude. Can | continue now ?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): As you like. If you want to conclude, you can

conclude.
SHRI SHANTARAM LAXMAN NAIK: | conclude.

THE VICE CHAIRMAN (PROF. P. J. KURIEN): Okay, you are concluding. That is fine. Now

Messages from Lok Sabha.

MESSAGES FROM LOK SABHA

(i) Motion re. nomination of one Member from Rajya Sabha to

Committee on Public Undertakings

(ii) Motion re. nomination of one Member from Rajya Sabha to Committee
on the Welfare of Scheduled Castes and Scheduled Tribes

"SECRETARY-GENERAL: Sir, | have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-"

U]

"I 'am directed to inform you that Lok Sabha, at its sitting held on Friday the 12th December,
2008, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to nominate
one member from Rajya Sabha to associate with the Committee on Public Undertakings
of the House for the unexpired portion of the term of the Committee vice Shri Amar
Singh retired from Rajya Sabha and do communicate to this House the name of the

Member so nominated by Rajya Sabha".

| am to request that the concurrence of Rajya Sabha in the said motion, and also the
name of the member of Rajya Sabha so nominated, may be communicated to this

House."
an

"| 'am directed to inform you that Lok Sabha, at its sitting held on Friday, the 12th December,
2008, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to nominate one

member from Rajya Sabha to associate with the Committee on the Welfare of Scheduled Castes
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